
File No. 574/CE/86/2020/Inv.
State Vs. Kamal Kishore Aggarwal
U/s 132 (1) (a),  (d), (f) (h) and (k) and 132 (5) of  GST Act, 2017 R/w 
Section 20 of the IGST Act, 2017

18.08.2020

Present: Ld. Counsel for the accused along with surety.

Bail bonds accepted as per the order of Ld. CMM PHC/ND 

dated 17.08.2020. FDR retained.

Accused Kamal Kishore Aggarwal, S/o Late Sh. Megh Raj 

Aggarwal, R/o C-426, Om Metals Infrastructures Pvt. Ltd, Society, 

Near Toyota Showroom, Kota, Rajasthan be released, if not wanted 

in any other case.

This order be treated as release warrants and be sent 

through Dak.

Staff is directed to take the necessary steps.

Copy be sent to Jail Superintendent through all modes and 

be uploaded on District Court Website, as per rules.

Copy of order be given dasti, if prayed.

                                                                          (SHRUTI CHAUDHARY)
                     DUTY MM/ PHC/ND/18.08.2020



State Vs. Govind
FIR No. 013910/2020
PS- Sagarpur
U/s 379 IPC

18.08.2020

Present: Ld. Counsel for the accused along with surety.

Bail  bonds accepted as per the order  of  Ld.  MM PHC/ND 

dated 17.08.2020. RC retained. Robkar be issued.

Accused  Govind,  S/o  Raja,  R/o  437,  Ekta  Vihar,  R.K. 

Puram, Sector-6, South West Delhi-22 be released, if not wanted in 

any other case.

This order be treated as release warrants and be sent 

through Dak.

Staff is directed to take the necessary steps.

Copy be sent to Jail Superintendent through all modes and 

be uploaded on District Court Website, as per rules.

Copy of order be given dasti, if prayed.

                                                                          (SHRUTI CHAUDHARY)
                     DUTY MM/ PHC/ND/18.08.2020



State Vs. Raja
FIR No. 013910/2020
PS- Sagarpur
U/s 379 IPC

18.08.2020

Present: Ld. Counsel for the accused along with surety.

Bail  bonds accepted as per the order  of  Ld.  MM PHC/ND 

dated 17.08.2020. RC retained. Robkar be issued.

Accused  Raja,  S/o Sant Ram, R/o 437,  Ekta Vihar,  R.K. 

Puram,  Sector-6,  New Delhi-22 be  released,  if  not  wanted  in  any 

other case.

This order be treated as release warrants and be sent 

through Dak.

Staff is directed to take the necessary steps.

Copy be sent to Jail Superintendent through all modes and 

be uploaded on District Court Website, as per rules.

Copy of order be given dasti, if prayed.

                                                                          (SHRUTI CHAUDHARY)
                     DUTY MM/ PHC/ND/18.08.2020



Challan  No. DL-20468200816164820
Case No. DL-4SR   8396
State Vs. Gyancharan 

18.08.2020

Present: Sh. Pitambar Kumar,Ld. Counsel for the accused.

This is a challan u/s 3/181, 146/196, 115/190 which has been 

disposed of today vide STR no. 5/20. 

Fine paid vide receipt no.  0286507. Vehicle be released to 

the  accused/registered  owner  subject  to  the  conditions  mentioned 

hereinafter.

The vehicle of the accused which is impounded is more than 

15 years old. The accused is directed not to take out this vehicle on the 

road until the formalities pertaining to renewal of permit, etc has been 

undertaken. 

The accused is further directed to file an affidavit to this effect 

before the SHO concerned at the time of release of the vehicle. SHO 

concerned is directed to comply with the directions issued in this order 

before releasing the vehicle to the accused.

Copy of this order be given dasti.

                                                                          (SHRUTI CHAUDHARY)
                     DUTY MM/ PHC/ND/18.08.2020



Challan  No. DL-20468200816170131
Case No. DL-4SR   8396
State Vs. Jaya Ram

18.08.2020

Present: Sh. Pitambar Kumar,Ld. Counsel for the accused.

This is a challan u/s 5/180, 146/196 and 115/90 which has 

been disposed of today vide STR no. 6/20. 

Fine paid vide receipt no.  0286508. Vehicle be released to 

the  accused/registered  owner  subject  to  the  conditions  mentioned 

hereinafter.

The vehicle of the accused which is impounded is more than 

15 years old. The accused is directed not to take out this vehicle on the 

road until the formalities pertaining to renewal of permit, etc has been 

undertaken. 

The accused is further directed to file an affidavit to this effect 

before the SHO concerned at the time of release of the vehicle. SHO 

concerned is directed to comply with the directions issued in this order 

before releasing the vehicle to the accused.

Copy of this order be given dasti.

                                                                          (SHRUTI CHAUDHARY)
                     DUTY MM/ PHC/ND/18.08.2020



State Vs. Sameer and Ors.
FIR No. 93/19
PS- Cannought Place
U/s 356/379/411 IPC

18.08.2020

Present: Ld. Counsel for the accused along with surety.

Bail  bonds accepted as per the order  of  Ld.  MM PHC/ND 

dated 07.01.2020. 

Accused  Sameer, S/o Ehsan Malik R/o E-36, A-86 Block-

32-33 Ambedkar Camp Trilokpuri East Delhi-110091 be released, if 

not wanted in any other case.

This order be treated as release warrants and be sent 

through Dak.

Staff is directed to take the necessary steps.

Copy be sent to Jail Superintendent through all modes and 

be uploaded on District Court Website, as per rules.

Copy of order be given dasti, if prayed.

                                                                          (SHRUTI CHAUDHARY)
                     DUTY MM/ PHC/ND/18.08.2020



State Vs. Vivek Kumar
FIR No. VIII/29/DZU/2020
PS- NCB
U/s 8/20/29 NDPS Act

18.08.2020

Present: Ld. Counsel for the accused along with surety.

Bail bonds accepted as per the order of Ld. Special Judge, 

PHC/ND dated 18.08.2020. FDR retained. 

Accused  Vivek  Kumar,  S/o  Rajesh  Kumar,  R/o  Village 

Cheetpur, Karagal, Agra, UP be released, if not wanted in any other 

case.

This order be treated as release warrants and be sent 

through Dak.

Staff is directed to take the necessary steps.

Copy be sent to Jail Superintendent through all modes and 

be uploaded on District Court Website, as per rules.

Copy of order be given dasti, if prayed.

                                                                          (SHRUTI CHAUDHARY)
                     DUTY MM/ PHC/ND/18.08.2020



State Vs. Salman @ Aslam @ Guddu
FIR No. 204/20
PS- Special Cell
U/s 25 Arms Act

18.08.2020

Present: IO/SI  Samsher  Singh  along  with  accused  produced  after  
fresh arrest.

This is an application seeking three days PC remand of the 

accused  on  the  ground  that  the  accused  persons  could  be  in 

possession of more illegal arms. 

Heard.

MLC dated 18.08.2020 perused.

In  view  of  the  facts  and  circumstances,  let  accused  be 

remanded  to  PC,  to  be  produced  before  court  concerned  on 

20.08.2020.

                                                                          (SHRUTI CHAUDHARY)
                     DUTY MM/ PHC/ND/18.08.2020



State Vs. 
FIR No. 
PS- 
U/s

18.08.2020

Present: 

                                                                          (SHRUTI CHAUDHARY)
                     DUTY MM/ PHC/ND/18.08.2020



State Vs. 
FIR No. 
PS- 
U/s

18.08.2020

Present: 

                                                                          (SHRUTI CHAUDHARY)
                     DUTY MM/ PHC/ND/18.08.2020




